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would be invidious and unjustified. The
Third Pay Commission which is currently
engaged in a review of the conditions of
service, emoluments etc. of the Central
Government employees is likely to go into
such matters and their recommendations
have to be awaited before any change in
the present policy can be considered.

Nou-Implemeatation of Judicial Award

of the National Industrial Tribunal dated

3-3-1960 Regarding Appointments etc.
In Cantonment Boards

1971. SHRI AMARNATH VIDYA-
LANKAR : Will the Minister of DEFENCE
be pleased to state:

(a) whether all the directions contained
in the Judicial Award of the
National Industrial Tribunal dated the
3rd March, 1960, in respect of framing
of rules for making appointments,
promotions and transfers from one
Cantonment to another have been fully imp-
lemented;

(b) which decisions still
implemented; and

ramain un-

(c) the reasons for non-implementation
and the period by which the same are
likely to be implemented ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) to
(c). Presumably the Hon’hle Member
is referring to the Award published
on 4th March, 1960 (not 3rd March
1960) relating inter alia to fiaming of rules
for appointment, promotion and transfer
of Cantonment Board employees. It has
not been possible fully to implement the
directions contained in the Award. Initially
it was considered that rules for recruitment,
promotion and transfer of Cantonment Board
employees in accordance with the direction
and recommendation of the Tribunal could
not be framed without amending the Cant-
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onments Act, 1924. This amendment was
proposed to be undertaken along with a
number of other amendments in view.
It is since considered that even within the
ambit of the present Cantonments Act,
it is possible to give effect to the directions/
suggestions of the Tribunal on the points in
question. The proposed amendments to
the Rules were published for the second
time in November 1969 inviting objections
and suggestions in regard thereto. The
Rules have now been finalised and will
be published shortly.
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Flights Undertaken by Prime Minister
During Elections to State Assemblies

1974, %IA}}I HUKAM CHAND KACH-

SHRI ONKAR LAL BERWA:

Will the Minister of DEFENCE be pleased
to state:

(a) the total number of trips made by
the Prime Minister in the Indian Air
Force planes during the Elections
to the State Assemblies held in 1972;

(b) the total expenditure incurred on
the Indian Air Force planes used by
the Prime Minister;

(¢) whether Government have since re-
ceived the payment thereof; and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM) : (a) to (d).
During the period 13th February to
9th March, 1972, the Prime Minister
made 151 tripsin Indian Awr Force
planes. No separate costing is done for such
flights, but recoveries are made at the rates
prescribed under the rules. The amount
recoverable under the rules in respect of
these flights comes to Rs.4.97 lakhs (appro-
ximately). An amount of Rs. 2,89,568.25
has already been credited to the Defence
Services Estimates and action is being taken
to recover the balance.

Loan from Nationalised Banks to Food-
grain Traders of Assam

1975. SHRI ROBIN KAKOTI : Will
the Minister of FINANCE be pleased
to state:

(a) whether foodgrain traders of Assam
have been given any loans by nationalised
banks for trade in foodgrain; and

(b) if so, the total amount of loans given
for this purpose after the Nationalisation
of Banks, District wise ?





